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THE DEPUTY CHAIRMAN; | am
aware of a directive of the Government thet
both husband and wife should be posted in
the same place. But it is not being
implemented. The Government should look
into it and see that it is implemented
properly.
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Plight of Indians in the Gulf coun-
tries,
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THE DEPUTY CHAIRMAN: | am not
making it a debate. | would request Members
to have restraint and not to make allegations.
You are riot
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Alleged Genocide of Tamils in Sri Lanka

SHRI YASHWANT SINHA (Bihar) :
Madam Deputy Chairman, | would like to
draw the attention of this House and the
people at large to the very serious situation
which prevails in Sri Lanka. For ten weeks
now, the militants in Sri Lanka and the.
Srilankan Armed Forces have been locked in
a moral combat. This was a situation which
could have been anticipated after the with-
drawal of the Indian Peace Keeping Forci:
from that country. The situation has
developed along predictable lines. But apart
from that, the matter which is of serious
concern to people like me and | am sure, to
other Members of this House and to the
people at large in this country is the large
number of civilian casualties which are taking
place in Sri Lanka day in and day out.
Thousands of civilians have been killed in Sri
Lanka in this internecine warfare which has
been going on for the last ten years. There is
bombing also on civilian targets which has
been done by the Sri Lankan forces. This is a
situation which is a veritable genocide of the
Tamilian ethnic population in Sri Lanka.

- Another very dangerous situation which has
arisen in Sri Lanka is that for the first time it
is taking a communal turn. The Tamils have
been divided on religious lines. The Muslims
and the non-Muslims are also indulging in
large-scale rioting as a result of which large-
scale civilian casualties are taking place.
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It is my information that this is also a part of
the design of the Sri Lankan Government to
see that people are divided along communal
lines. If this be so, then I will say that this
eraatts a very dangerous situation. (Time bell
rings)

It appears to me that after the withdrawal
of the Indian Peace Keeping Forci: from Sri
Lanka, the Government of India has become
extremely indifferent to the goings-on in Sri
Lanka. | am raising this matter particularly to
draw the attention of the Government to the
fact that despite all the problems that it has.
at home and abroad, Sri Lanka is a major
problem with which this country is
concerned. It is involved emotionally,
politically and in every other way. Therefore,
the Government must act in this matter. It
cannot remain a spectator. The Government
of India must act in the case of Sri Lanka and
bring about an end to the hostilities in Sri.
Lanka so that this genocide stops. (Time bill
rings) Whatever influence we have—moral,
political, military or of any other kind—must
be used so that the Sri Lankan Government
sees reason and the militants, namely the
LTTE for which | hold no brief, also see
reason so that peace is restored and the
killing of innocent population in Sri Lanka is
stopped forthwith. Thank you. Madam.

SHRI V. NARAYANASAMY
(Pondicherry) : Madam, | associate myself
with this Special Mention.*

THE DEPUTY CHAIRMAN : | know
you acssociate and that has been recorded.
That is all. What is the point in asking for a
Special Mention when everybody gets up and
makes a speech ? | am not permitting you. |
have to adjourn the Housi for lunch. I am not
permitting you. It will not go on record.
(Interruptions) You have associated and it has
gone on record. Nothing else will go on
record. (Interruptions) Sit down. Don't argue
everyday.

*Not recorded



